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MR. DEPUTY SPEAKER : Motion moved :

“That the Bill to amend the Jallianwala Bagh National Memorial Act,

1951, be taken into consideration.”
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SHRIMATI PRENEET KAUR (PATIALA): Thank you, Deputy Speaker Sir, for giving me the opportunity

to speak on “Jallianwala Bagh National Memorial (Amendment) Bill, 2006.> On 10" April,1919, about
50,000 people marched to the office of Deputy Commissioner, Amirtsar. They were demanding the release
of their beloved leaders Shri Satyapal and Shri Saifuddin Kichlu, who had been imprisoned by the British
authorities. However, the police fired on these protesters and about 30 people lost their lives in the firing.
The Sikhs were seething with anger. Earlier, the wall of Gurdwara Rakabganj Sahib had also been
demolished by the authorities. The trial against the ‘Ghadarites” had also started. Simultaneously the

Authorities banned the entry of Mahatma Gandhi in Punjab on 6th April, 1919- This enraged the people
further.

Sensing the anger of the people, the British Government brought General Dyer from Jalandhar to
Amritsar on 11" April. He immediately imposed ‘Martial Law’ in Punjab, although officially, the date of

imposition of Martial Law was shown as 15" April. On 13! April,1919, on the auspicious occasion of
Baisakhi, people thronged the Golden Temple to pay obeisance. The local leaders had given a call for a
protest meeting to be held at 4.30 in the evening at Jallianwala Bagh. Men, women and children arrived at
the Jallianwala Bagh in large numbers. Three resolutions were to be passed in the meeting. Two

resolutions, were passed condemning the Rowlette Act and the police firing on protesters on 10th April.
As the third resolution against the British Government was being passed, General Dyer appeared on the
scene. He ordered the soldiers to open fire without any warning. Shots were fired on the unarmed crowd
for twenty minutes. Due to the indiscriminate firing of over 1650 rounds, hundreds of men, women and
children were killed. The official death-toll of 379 is grossly incorrect. Hundreds of people were killed
and thousands of people were injured.

*English translation of the speech originally delivered in Punjabi.

Pandit Madan Mohan Malviya visited Jallianwala Bagh later to collect information on the number
of casualties in the firing. He reported in the Central Legislative Council that over 1000 people had been
killed in the firing.

This incident galvanized the entire country. People were seething with rage. As a mark of protest,
Nobel Laureate Rabindranath Tagore returned the Knighthood conferred on him by the British
Government. He wrote a letter to the Governor-General where he said, “Time has come when badges of
honour make our shame glaring in the incongruous contexts of humiliation and I, for my part, wish to stand
down of all special distinctions by the side of those of my countrymen who, for their so-called
insignificance, are liable to suffer degradations not fit for human beings.”

In December, 1919 the annual session of Congress Party was held in Amritsar in which a resolution
was passed “To take early steps to establish a fully responsible Government in India, in accordance with
the principle of self-determination.”

Sir, today, I can say it with pride in this august House that the place where Jallianwala Bagh is
located belonged to my ancestors on my mother’s side. After independence, it became a national
pilgrimage site. A memorial has been constructed there which reminds us of our martyrs. A committee had
been constituted for this purpose. The memorial was inaugurated by Dr. Rajendra Prasad in 1961.



The Jallianwala Bagh massacre fuelled the anger of leaders like martyrs Udham Singh, Bhagat
Singh and Lala Lajpat Rai and they made the supreme sacrifice by laying down their lives for the cause of
independence. Revolutionaries were fired up and sought revenge for this heinous act. Hon’ble Minister
Ambika Soni Ji has tabled the “Jallianwala Bagh National Memorial (Amendment) Bill,2006” in the
House. I wholeheartedly support this Bill. I hope that this Bill is passed unanimously. It is a national
pilgrimage site. We pay our obeisance to the martyrs here.

DR. SUJAN CHAKRABORTY (JADAVPUR): Mr. Deputy-Speaker, Sir, I thank you for giving me the opportunity
to speak on such an important amendment Bill. So, I support the Bill. This is a very important requirement. Rather I
think that this has come much late. I need not go into the history of our Independence struggle. All of us are very
well aware of it.

Sir, the hon. Minister Shrimati Ambika Soni had already referred to the situation in which the
incident took place. It can be said as the greatest massacre that the Indian Independence struggle had to
bear in a single stroke. So, obviously it has its importance. It must be maintained as a monument and it
must be maintained in a much better fashion. It should be the responsibility of the country as a whole, to
maintain it well. From that angle, it must be seen with great sincerity.

The freedom movement was initiated and led by Gandhiji. All of us know that during that time,
Gandhiji was not a formal leader of the Indian National Congress. He formally took over the leadership of
the Indian National Congress in 1920. This incident took place roughly a year before that. But still it was
having wide acceptance by the people and the brutality of the Britishers is quite known to all of us. We also
know that even Rabindranath Tagore had to protest. He had quit his knighthood. So, it should be seen with
that much gravity.

Pandit Jawaharlal Nehru was a member of the trust. He died 42 years back, in 1964. A number of
Governments have come and gone in these 42 years. So, a question can be raised as to why nobody took
care of this thing. Why was there so much negligence? I would even say that we had not shown that much
respect that is needed to be shown. The necessity for this was felt by the Government 24 years back. Then,
the proposed amendment was discussed in the Standing Committee three years ago and three years have
passed since then. So, I feel that probably we did not attach the kind of respect that this historical thing
should have got.[R15]

For that purpose, we should feel shameful. That has not been correct on our part. With this
grievance, obviously, I would say better late than never. It must be done as early as possible. Today, it
must be passed. There is no confusion in it. The Standing Committee has discussed and raised two or
three issues. One is that how the three members of trustees will be selected. It must be an important
decision. They have discussed whether the Home Ministry should have its involvement in the team. I
believe, it should have; it should be national issue and thereby though the Chairman is the Prime Minister,
the Ministry of Culture, and the Ministry of Home Affairs, must be involved in it.

Another debatable question was whether the INC President should be one of the Trustees. I feel that
probably that is not required. While the Prime Minister himself is the Chairman, while other Ministers are
there, the Leader of the Opposition is also there, probably that is not much required. Firstly, the movement
was with the initiative of Gandhiji, when formally he was not the leader of Congress. Secondly, if we can



go back to the history of Indian Independence, there are clear instances; obviously the national movement
was the most important contribution made by INC. There is no confusion about that; there is no doubt
about that. Along with that there was the stream of revolutionaries whom in the history, sometimes we are
depicting as terrorists. I feel they should not be termed as terrorists but they should be termed as
revolutionaries. And the stream of organized movements which relate students, youths, peasants, workers,
altogether, it was the freedom struggle. The monument should be seen as a national monument and from
that end it should be composed as the Standing Committee has proposed. I would prefer that that should be
the theme with which we can take it up. The President INC, while the Prime Minister and all others are
there, is not an essentiality to be maintained in the trustees.

I would finally conclude by saying that it has been much late, it has shown that we could not attach
the amount of respect we could have attached. It has been much late, there is no doubt about it. But, still
Jallianwala Bagh is Jallianwala Bagh; it should be seen as a national pilgrimage, a national monument.
Simultaneously, along with that, the Chaurie Chaura, Kamagata Maru, Binoy, Badal, and Dinesh, the way
they fought, the Writers Building in Kolkata, all this also should be part of monument and not by
diminishing the importance of Jallianwala; not at all. Jallianwala Bagh is obviously having the most
importance as national monument. But all other kinds of specific affectivity, activity should also be taken
into consideration.

With these words I thank you and I would request that the Bill should be passed today.

DR. RATTAN SINGH AJNALA (TARAN TARAN) : Hon’ble Deputy Speaker Sir, [ am grateful to you
for giving me the opportunity to speak on the “Jallianwala Bagh National Memorial (Amendment)
Bill,2006”.

Jallianwala Bagh massacre is a turning point in the history of our freedom struggle. British

Government arrested Dr. Satyapal and Dr. Saifuddin. On 1oth April, 1919, thousands of people from
Amirtsar gathered at the residence of the D.C. of Amritsar as a mark of protest. They demanded the
release of their beloved leaders. Many people were killed in the police firing. But the protests continued.

On 13" April,1919, on the auspicious day of Baisakhi, a large crowd gathered at Jallianwala Bagh to
participate in a public meeting to denounce the policies of the British Government. In the undivided State
of Punjab, Sikhs were celebrating Baisakhi on that day. Lakhs of devotees had turned up at the Golden
Temple to pay their obeisance. They also visited Jallianwala Bagh for the public meeting.

Suddenly, General Dyer arrived there along with heavily armed troops. He ordered the troops to
open fire on unarmed civilians without any warning. About 90 soldiers of Gorkha battalion indulged in
indiscriminate firing. According to official estimates, 379 people were killed. It included men, women and
children. A few infants were also among the dead. This was a barbaric and inhuman act. Sardar Udham
Singh was also present there. He too, was injured. Udham Singh took a pledge to avenge this heinous act.
He faced many hardships. But, at last, he succeeded in assassinating the perpetrator of this massacre in
England.



Deputy Speaker, Sir, I would like to quote from the speech of General Dyer. “I think it quite
possible that I could have dispersed the crowd without firing but they would have come back again and
laughed, and I would have made, what I consider, a fool of myself.”’--- Dyer’s response to the Hunter
Commission Enquiry.

* English translation of the speech originally delivered in Punjabi.

Sir, the people from Punjab have made a lot of sacrifices for attaining independence. I am proud to
say that Punjabis were always at the vanguard in the freedom struggle. A lot of Punjabis were exiled and
incarcerated at the cellular jail in Andamans. Many were hanged. Punjabis were second to none as far as
making sacrifices for the cause of independence was concerned.

Sir, Hon’ble member Smt. Parneet Kaur mentioned in her speech that the place where Jallianwala
Bagh is located, belonged to her maternal ancestors. However, Sir, the family in which Smt. Parneet Kaur
has been married, had always sided with the British. Sir, during Maharaja Ranjit Singh’s time also, when
we were fighting against the British, the ancestors of her in laws had sided with the British.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI PAWAN KUMAR
BANSAL): Mr. Deputy Speaker, Sir, I object to his remarks. Extraneous matters are being raised
here............ (Interruptions)

*DR. RATTAN SINGH AJNALA :Sir, there was no need to mention that the site of Jallianwala Bagh was
the property of the ancestors of the Hon’ble member.

SHRIMATI PRENEET KAUR : Sir, I strongly object to his remarks. [ request that these remarks be
expunged. ... (Interruptions)

*DR. RATTAN SINGH AJNALA : Sir, ancestors of her in-laws were agents of the British. ...
(Interruptions)

MR. DEPUTY-SPEAKER : Nothing will go on record except the speech of Dr. Rattan Singh Ajnala.
Shri Ajnala, please confine your speech to the Bill under discussion.

... (Interruptions)

*English translation of the speech originally delivered in Punjabi.

*DR. RATTAN SINGH AJNALA : Sir, where is the need to include the President of the Indian National
Congress as a trustee? Sir, the Indian National Congress ceased to exist after we attained independence.



Indian National Congress was the party which played a stellar role in the freedom struggle. The Congress
Party today cannot claim to be Indian National Congress. The President of the present Congress Party has
nothing to do with Jallianwala Bagh. So, there is no need to make the President of the Congress Party a
trustee of “Jallianwala Bagh National Memorial.” ... (Interruptions)

MR. DEPUTY-SPEAKER : This should not go on record.
... (Interruptions)

*DR. RATTAN SINGH AJNALA :Sir, if the Chief Minister of Punjab has been made a trustee of
“Jallianwala Bagh National Memorial”, kindly include the leader of opposition of Punjab also as a trustee.

MR. DEPUTY-SPEAKER : Now, Shri Shailendra Kumar to speak.

Chaudhary Lal Singh, you are a senior Member. You are behaving like this. This is not tolerable.
Please sit down.

... (Interruptions)

*DR. RATTAN SINGH AJNALA : Sir, the Member of Parliament from Amritsar should also be made a
trustee of “Jallianwala Bagh National Memorial.” The local Member of Parliament can solve the problems
of the area.

Sir, the maintenance and upkeep of the Jallianwala Bagh leaves a lot to be desired. There is no
cleanliness over there. I would appeal to the trustees to look into this aspect also. The trustees should
ensure that this national monument site is maintained well.

*English translation of the speech originally delivered in Punjabi.
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PROF. K.M. KADER MOHIDEEN (VELLORE): Hon. Deputy-Speaker, Sir, I am thankful to you for
allowing me to participate in the discussion on the Jallianwala Bagh National Memorial (Amendment) Bill,
2006. As we hear the name Jallianwala Bagh, it even now stirs the feelings of the Indians. This was the
greatest event, and the most memorable event, which had taken place in the history of our freedom
struggle. It was a struggle of the people irrespective of religion, and they sacrificed their precious lives for
the sake of this country. They did this to drive away the imperial and colonial forces out of this great
nation. This memorial has been erected, protected and maintained by a Trust in memory of those who have
sacrificed their precious lives for the sake of this nation. The step to have a Trust consisting of the hon.
Prime Minister; the President of the Indian National Congress (INC); the Minister in-charge of Culture; the
Leader of Opposition, Lok Sabha; Governor of Punjab; Chief Minister of Punjab; and three eminent
persons to be nominated is the most welcome feature in this Bill.

As regards the issue of inclusion of the President of the INC, the Congress is the only Party that has
gone down in the history of this country which fought for this great nation. The history of the Indian
freedom struggle cannot be separated from the INC. Therefore, the inclusion of the President of the INC
among the trustees i1s most appropriate, fitting, and most welcome.

The Indian freedom struggle was not of any one particular community, but all the communities
joined together, namely, all people and all movements joined together and fought for this nation. Therefore,
this Bill is most welcome.

[ would like to say one more important point. A lesson on Jallianwala Bagh incident should be
written, and it should be included in all the textbooks of this country. It should be taught to children of this
country from the very beginning. This step will inspire the people from their very childhood to become
patriotic and nationalist, and to be followers of unity in diversity, and also follow all ethos of this nation.

I would like to say one more point. In Tamil Nadu, our great Chief Minister, Dr. Kalaignar, has
made many memorials.[r18]

Valluvar Kottam is one of the grandest of the Memorials, and Poompuhar Memorial is another
important landmark in Tamil Nadu. I would request the Central Government to liberally make grants for
the maintenance of these Memorials. Besides the Jallianwala Bagh National Memorial, all other Memorials
in this country should be properly taken care of so that it will help in educating the people of this country
about our glorious past, and that is how we can preserve these Memorials.

With these comments, I welcome this Bill. On behalf of the DMK Party, I support this Bill.

SHRI PRASANNA ACHARYA (SAMBALPUR): At the outset, I would like to compliment Madam
Minister for bringing in this Amendment Bill. The vacancies have been there for the last so many decades.



In the meantime, no Government, I think, tried to bring this Amendment to fill up the vacancies. Therefore,
the Minister deserves congratulations.

In the present Amendment, the Prime Minister, the Minister in-charge of Culture, the Leader of the
Opposition, the Governor of the State of Punjab, the Chief Minister of Punjab, and three eminent persons
to be nominated by the Central Government will form the Jallianwala Bagh Trust. In the original Bill also,
the name of the President of the Indian National Congress was there, which is also there in the present Bill.
My point is, there is no denying fact that the contribution of the then Indian National Congress Party to the
Indian Freedom Struggle is a part of history. Nobody can deny that. The Congress Party of that time is not
the same Party as it is today. Today’s Congress Party is not the same Congress Party which led this country
to freedom. During that time, there were many shades of opinion in the Congress Party; there were many
schools of thought in the Congress Party, and that Congress Party represented the whole nation. Besides,
there are other sections of people in this country who also participated in the freedom struggle, those who
were not members of then Congress Party. There were great revolutionaries; to mention a few of them,
there was Shaheed Bhagat Singh, Chandra Shekhar Azad, etc. They were not members of the then
Congress Party.

During 1951, when this original Bill was brought to constitute this Trust, at that time, there was a
National Government in this country where great nationalists like Shyama Prasad Mukherjee was also a
member of that National Government. He was not a member of the Indian National Congress Party. After
more than half-a-century, there has been a drastic change in the situation. So, I do not see any justification
to continue to include the President of the present Congress Party in this Trust. Please do not make it a
statutory provision. The

Central Government has taken the power under this Bill to nominate three eminent persons to the Trust. We
do not oppose if the Union Government nominates the President of the Congress Party in that capacity.

Jallianwala Bagh 1s a National Monument, rather I would say that it has got international attraction.
So, do not diminish the image of Jallianwala Bagh by involving political personalities statutorily in the
Trust. That is my point. So, let us not limit the purpose by including the President of a particular political
party, however big it may be or whatever may be its contribution to the national freedom movement.

As far as the Bill is concerned, the Auditor General of the country will audit the accounts of the
Trust. The Government will fund the Trust. It means, it is a Government Trust. When it is a Government
Trust, what is the logic of nominating the representative of a particular political party to the Trust? When
the Union Government is funding the Trust, it does not sound good. I am not talking about this based on
parochial considerations or political considerations, but in view of the national and international
importance of this Trust and also in view of the fact that this very place, Jallianwala Bagh, is a part of our
national freedom movement, please do not politicise it.[r19]

15.00 hrs.

What happened 56 years ago is a different thing. When we have started preparations to celebrate the 150t
year of our first freedom struggle, I would earnestly appeal to you let us not confine our thoughts to
political considerations.

I take this opportunity to draw the attention of the hon. Minister and the Union Government to
another important point. I know the Minister is very keen about these things. There are many other



monuments of national importance associated with the freedom struggle which have been neglected. When
the Government and the whole nation is preparing to celebrate the 150 anniversary of our first freedom
struggle — what the Britishers called the Sepoy Mutiny — we must take measures to construct monuments in
those places where they are needed. In this connection, I would particularly refer to one or two places in
Orissa.

In Orissa there was a great freedom fighter called Veer Surendra Sai. People say that Nelson
Mandela suffered imprisonment for the longest period in the world and that is for 26 years. You will be
astonished to know that this great freedom fighter Veer Surendra Sai was kept in prison for 36 years by the
Britishers. In fact he died in the prison in Asurgarh jail which is now in Chhattisgarh. He was blinded by
the Britishers. His whole family suffered. However, there is no national monument in his name and nothing
has been done to remember his memory.

There is a place in Orissa called Ghess. The whole family of the Ghess Zamindar took part in the
freedom struggle. In the year 1857, more than half of the family members were hanged. Hati Singh and
Madho Singh of the family were sent to kaala paani, to the present Andaman and Nicobar Islands.
However, the Central Government has done nothing to preserve the memory of those freedom fighters.

There is another freedom fighter called Jai Rajguru. People say, history says, even Britishers say
that Orissa was the last State where the Britishers could put their foot. It happened in 1804. After
conquering the rest of the country, only they could conquer Orissa. In the battle of Kurdha, Orissa was
defeated and the Britishers captured Puri, Gajapati and the whole State of Orissa. Before that, in 1886, Jai
Rajguru was killed so brutally that it was unprecedented in the history. But nothing has been done for his
memory. We have been demanding that at least a statue of Veer Surendra Sai should be installed
somewhere in the premises of Parliament House as was done in the case of other national heroes. That has
not been considered yet.

With these words, I would welcome the Bill that has been brought to fill up the vacancies.
However, | once again appeal to the hon. Minister, rising above political considerations, not to push
Jallianwala Bagh Trust into politics.
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The objective of the Trust over a period of time with the passing away of the trustees appointed for
live, the situation has changed. The Government does not have proper representation. Therefore, with a
view to filling up the vacancies caused on account of the passing away of the life trustees, it has become
necessary to amend this Trust.
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SHRI B. MAHTAB : How can you guarantee that the Indian National Congress President will not become
the Prime Minister of India. The same person can also occupy both the posts. Again, this vacancy will
also be there. ... (Interruptions)

SHRIMATI AMBIKA SONI: It has happened in the past. All the Members have spoken about as to why
this amendment was not brought about earlier. I really have no defence for that. I agree that amendment
should have been brought earlier. But it is possible that many years went by where the Prime Minister of
this country was also the President of the Indian National Congress. ... (Interruptions) I am not going to
stop. ... (Interruptions) This is not fair. ... (Interruptions) 1 have heard them. ... (Interruptions)

SHRI BRAJA KISHORE TRIPATHY (PURI): Mahatma Gandhi had advised to dissolve the Congress
Party. It was then a movement. After Independence, it has become a political party. You must heed to the
advise of the Mahatma Gandhi. ... (Interruptions)

SHRIMATI AMBIKA SONI: This Bill was brought about in 1951. We are talking about 1951. Now, I
appeal to this House, right in the beginning, cutting across political parties in this House and cutting across
the political spectrum, touching the north to east and south to west of our country, civil society, political
society that everybody is going to commemorate 150 years of our Independent Struggle, paying tributes to
all those stalwarts. You mention the names. Please give me the names, in writing. We are planning with
the participation of everybody, all the 168 members of the National Committee, with the Prime Minister as
chairperson to resurrect memorials, to construct memorials, to commemorate those events which we want
posterity to remember, get inspired by and work for the unity and strength of our country, as our ancestors
did to make us sit here and have this debate. It is in that larger spirit that I have introduced the Bill. It is in
that larger spirit of national patriotism that I appeal to the House to make these amendments only to fill up
vacant posts which have been caused by the death of eminent personnel, who were originally on the Trust.
[120]

It 1s in that spirit that I ask for passing this Amendment Bill unanimously. I will say that I will
personally take care of all the points that you have raised with regard to memorials, while I am in charge of
this Ministry and I can assure the House that this Ministry is going to work for celebrating the diversity of
our cultural heritage and promoting the strength and integrity of our country, on that basis. The suggestion
of every hon. Member will be given due care, irrespective of political label. So, I would request all of you
to kindly pass this Bill unanimously so that we can truly commemorate the 150 years of our independence
struggle. Thank you.

MR. DEPUTY-SPEAKER: The question is:

“That the Bill to amend the Jallianwala Bagh National Memorial Act, 1951, be taken into
consideration.”



The motion was adopted.

MR. DEPUTY-SPEAKER: The House shall now take up clause by clause consideration of the Bill.

The question is:

“That clauses 2 to 6 stand part of the Bill.”

The motion was adopted.
Clauses 2 to 6 were added to the Bill.

Clause 1, the Enacting Formula and the long Title were added to the Bill.

SHRIMATI AMBIKA SONI: I beg to move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: Motion moved:

“That the Bill be passed.”
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MR. DEPUTY-SPEAKER: The question is:

“That the Bill be passed.”



The motion was adopted.

... (Interruptions)

SHRI ANIL BASU (ARAMBAGH): Sir, a very serious situation has developed. ... (Interruptions) One
Member of this House has created vandalism in the lobby of the West Bengal Assembly and incited the
Members to conduct themselves like that. ... (Interruptions)

MR. DEPUTY-SPEAKER: It is a matter of the State Assembly and they can raise it in the State Assembly.
It is a State subject.

... (Interruptions)
MR. DEPUTY-SPEAKER: No. Please sit down. @8l & ¥®R &1 AEBR ¢l
... (cgagm)
MR. DEPUTY-SPEAKER: Nothing is being recorded.
(Interruptions) ...*
MR. DEPUTY-SPEAKER: Please sit down. This is a State matter. It will not go on record.
(Interruptions) ... *
MR. DEPUTY-SPEAKER: Nothing will go on record.
(Interruptions) ... *
MR. DEPUTY-SPEAKER: Please sit down. Please listen to me.
... (Interruptions)
MR. DEPUTY-SPEAKER: Please sit down. It is a State matter. I cannot allow you.
... (Interruptions)
MR. DEPUTY-SPEAKER: Shri Topdar, please listen to me.

DR. RAM CHANDRA DOME (BIRBHUM): Sir, the House should condemn it.... (/nterruptions)

* Not recorded
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... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing is going on record. R&s$ w o« & a1 g1

(Interruptions) ...*

* Not recorded



